CENTRAL ADMINISTRATIVE TRIBUNAL.
ALLAHABAD BENCH : ALLAHABAD.

Review Application Ne.40 ef 2004,

in
Original Application Ne.l139 ef 2003,
allahabad this __the 19th day ef May 02004,

Hen'sle Maj Gen K K Srivastava, Member (A)
Hen'hle Mrs. Meera Chhibber, Hember (J)

Sudama Singh Yadav

aged abeut 25 years

sen of Sri K.FP. Yadav,

r/e Village Babhnien, Raipur,
Chanduali Varanasi.

ee %a tl‘\PP liC ant/HEViEI‘JQStI
(By Advecate : Sri T.S5. Pandey)
Versus.

l. Unien ef India threugh Secretary
Ministry of Cemmunicatién, New Delhi.

2 Director Pestal Services,
District Allashabad.

3. Post Master Gereral,
Post Office, District Allzhabad.

4, Senier Superintendent ef Pest Offices,
Eastern Divisien, Varanasi.

De ‘ﬂ'-'deh Siﬂgh

aged abeut 36 years

sen ef J, Singh r/e Village

Eabhnion Reipur, Chanduali

Varanasi.

AR iaﬁspuﬂdﬁn'tS .
(By Advecate : )
O RD_ER_

(By Hen'hle Mrs. Meera Chnibier, J.M.)

This R+A. has been filed by applicant against the
judgment and erder dated 01.04.2004 en the greund that the
judgment given is illegal as it is against the rules and

in vielatien ef Article 311 eof the Censtitutien.

24 It gees witheut saying that we have already expressed

eur views and if applicant feels, judgment is wreng, the

remedy epen te him is te challenge it in High Ceurt.
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We cannet sit in appeal ever eur ewn erders., We have
already given a detailed judgment supperted by
re asens, therefere, ne case has been made eut fer

reviewsg.

-

3. It is settled law that review cannet be fihel.
for re-arquing the case, therefore, R.A. is dismissed

in circulatien.
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